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Subject: - Selection for the post of Member in National Consumer Disputes Redressal

Commission (NCDRC) - reg.

1. Tribunal: -The National Consumer Disputes Redressal Commission (NCDRC)

has been established under the iConsumer Protection Act, 2019, to ad.iudicate

consumer complaints. NCDRC is siiuated at New Delhi.

2.. Vacancy: - Applications are:belng invited for anticipated vacancy oflgo 
-(02)_

posts of Member in NCDRC. 
,

l3. Qualification: - The qualifrcations, eligibility, salary and other terms and
conditions of the appointment of a c'andidate will be governed by the provisions of the
Tribunal (Conditions of Service) Rules, 2021.

ge and Additional

iii. i's a persoir of ability, integrit! and standing, and having special knowledge of,
and professional experience of not less than twenty-five years in economics,
business, commerce, law, finance, accountancy, management, industry, public
affairs, administration or a4y other matter which is useful to the National
Consumer Disputes Redressal Commission.

As per proviso under secti6n 3(1) of the Tribunals Reforms Acl,2021, "a
person who has not completed the ige of 50 years as on the last date for submission
of applications, shall not be eligibleifor appointment as a Chairperson or Membe/'.

4. Procedure for selection: - The Search-Cum-Selection Committee constituted
under the Tribunal Reforms Act 2021 for recommending names for appointment to the
said post shall scrutinize the apprications with respecl to suitability of applicant for the
post by giving due weightage to qualification and experience of candidates and shall
shortlist candldates for conducting personal interaction. The final selection will be done
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Vacancv Circular

As per Rule 3(12)(b) of the Tribunal (Conditions of service) Rules, 2021, a
person shall not be qualified for appointment as.-

(a) Member, unless he, --



on the basis of overall evaluation of candidates:done by the :ommittee based on the
qualification, experience and personal interaction.

5. Selection for re-appointment: - The Members of NCDRC shall be eligible for
re-appointment in the same manner as that foi the original appointment, preferably,
alongwith all the persons shortlisted in response to the vacalcy circular or otheMise

6. Application Procedure: - Applications of eligible and willing officers are
requested through online mode only on URL https://jagograhzrkiago.gov. in/ncdrc from
17 .09.2024 onwards. The last date of receipt bf applicatic,ns is {6.{0.2024.

ln case of serving Government Officers and persons w)rking in Central/State
Government PSUs/ Autonomous Bodies, a duly signed (:opy of the application
submitted online may be sent through proper channel to the Under Secretary
(CPU), Department of Consumer Affairs, Room No.466"\, Krishi Bhawan, New
Delhi-110001 along with the following documents : -

7. No TAJDA will be admissible to the candidates to tre called for lnterview /
interaction. The candidates would be required to make their c'wn arrangements.

8. Advertisement can be downloaded frorn the websit': of the Department of

Consumer Affairs i.e. consumeraffairs.nic.in.

9. Any application received after due date or without n3cessary Annexures as

mentioned above will be summarily rejected.

10. The Department of Consumer Affairs. reserves tlre right to cancel the

advertisement at any time without assigning any reason.

11 . On the event of selection of serving officials, they woulC have to resign / opt for

voluntary retirement from the post being held at that tim: before taking up the

assignment of the posl of Member, NCDRC. 
)

i. Certificate to be furnished by the employer/ head of of ice/ forwarding authority
as in Annexure-l;

ii. Clear photocopies of the up-todate ACRI/APAR dossie r of the of{icer containing
ACF/APARS of at least last five years duly attested by a Group A officer;

iii. Cadre clearance;
iv. lntegrity certificate/clearance from vigilance and disciplinary angle as in

Annexure-ll:
v. Statement giving details of major or minor penalties, if any, imposed on the

officer during the last ten years, 
l

ln case of retired officers, "No lnquiry Certificate" from the last employer has

to be submitted.



12. The last date of receipt oi ihe applicat'ons will be the crucial date for
ascertaining the eligibility of the applicants.

13. Wlde publicity may be giveniin all orqanizations and their field formations to

facilitate early and optimum number.oJ applications.

Wnl
(S. K. Mishra)

Deputy Secretary to the Government of lndia
uscpu-ca@nic.in

To

1. Registrar General, Supreme Oourt of lndia, New Delhi with a request to upload
the vacancy circular on the official website.

2. Registrar/ Registrar Generali6f All High Courts with a request to upload the
vacancy circular on their offibial website and to bring vacancy circular to the
notice of all District Judges;and Additional District Judges having requisite
experience .,

3. Registrar, NationalConsumeipisputes Redressal Commission, New Delhiwith
a request to upload the vacanby circular on the officjal website of NCDRC.

4. Registrar, State Consumer Diiputes Redressal Commissions with a request to
upload the vacanry circular on their official websites.

5. The Secretaries oi all the Miiistries/Departments of the covernment of lndia
with the request to upload th6;vacancy circular on their official websites.

6. The Chief Secretaries of all lhe States / U.Ts with the request to upload the
vacancy circular on their offiiial websites.

7. The Principal Secrelaries of ail the States / U.Ts with the request to upload the
vacancy circular on their otfici(al websites.

8. The Voluntary Consumer Or$pnizations

Copy to:

NIC with request to upload thb vacancy circular on DoCA's website

RAJ HAN IGH COU JODHPUR
'lNo./RSJ/Estt.A(ii)/o4l7oo4ltl3S6 Date:osl'olaopt+
t.

Copy forwardeci to fottowing for information and necessary

action:- :

1. Hon'bte sitting Judges of RHC, Jodhpur through their P'S'

2. Registrar (Admh.), RHCB, Jaipur with the request to
circulate it anlongst all the Hon'ble Judges sitting at
RHCB, Jaipur tlirough their P.S.

3. Hon'bte Judgesiwho have retired in September'2O2z and

P2-)
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5

thereafter. l

Att the Judicidt officers inctuding
deputation in irarious district/Regis
Cadre, who arE going to retire on or
computer cett; RHc, Jodhpur to up
Rajasthan High Court and E'mait
Judges. 

I

officers posted on
try in District Judge
before 30.09.2025.
load it on website of
to retired Hon'bte
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Annexure - |

CERTIFICATE TO BE FURNISHED BY THE.EMPLOYER/HEAD OF OFFICE/

Certified that the particular furnished by

Shri/Smt./Kum... .........are correct and he/she possesses

educational qualifications and experience mentioned in the application form.

It is also certified that there is no vigilance/ disciplinary case either pending or

being contemplated against him/her and vigilance clearance issued by CVO is

enclosed in Annexure (ll).

No major or minor penalty was imposed ori Shri/SmUKum

during the last 10 years period.

The up-to-date attested Photostats copies ofACFyAPAR of last frve years (each

Photostat copy of ACR/APAR should be attested) in respect of Shri/SmUKum

are enclosed herewith.

Seal & Signature of the cadre controlling

Aulhority / Registrar of High Couru

Supreme Court

2

3.

4.

5.



Annexure-ll

PARTICULARS OF THE OFFICERS FOR WHOM VIGILAN( ;E CLEARANCE IS
BEING SOUGHT

(To be furnished and signed by the CVO or HOD)

'l . Name of the Ofiicer (in full)
2. Father's name
3. Date of Birth

4. Date of Retirement
5. Date of entry into seMce
6. Service to which the ofiicer belongs : including batch fuear'l cadre etc., wherever

applicable

7. Positions held (During ten preceding years):

Administrative/
Nodal Ministry/

Department
concerned

(in case of officers rlf
PSUs etc.

o.

o

10.

11.

12.

()tf

Date

Whether the officer has been placed on the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

Whether any allegation of misconduct lnvolving vigilanc,: angle was examined
against the oflicer during the last 10 Years and if so with what result (')

Whether any punishment was awards to: the officer during the last 10 years and

if so, the date of imposition and details of penalty (')

ls any disciplinary/ criminal proceedings: or charge shelt pending against the

officer as on date (if so, details to be furnished, including reference number, if
any of the Commission)

Is any action contemplated against the: Oflicer as on drte (if so, details to be

furnished (-)

vigilance clearance had been obtained from the Comnission in the past, the
information may be provided for the period thereafter.

(NAtvlE AND STGNATURE)

S. No. Organization
(name in full)

Designation
&

Place of
Posting

From To

II


